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I. 

Order with Signature 

extenx 	the stay grented on 1.2.199k ha 	been 

passed. On the otherhand Mr. 3.i(.Rath on behalf of 

the Resp ndents contends that the matter is pending  

before the Chaiman and he will require some time 

to have full instructions reardirg the orders passed 

by the Honble Chair roan. In viei of the orier passed 

by the Chairman in 	368 t 70 of i 9i before him, 

we would allou time to Mr. Rath till 6th May, 1991 
7.  

to 	se us the present positio'll If no order 

withdrawing the case by the Princ ipal Bench or 

stayine the procee ng received then the matter will 

be hear. Put u on 6th May, 1991. 

Vice_Chairman 

9 15,4.9 MembeLcial) 
.A. 268190 

Perused the copy of the order passed by the Honble 
Chairman on 22.3.91 annexed to despetch No.284 dt.26.2.91 of 
the Principal Bench.prom the Copy of the order, it appears the 

CA No.268,278 & 279 of 1990 pending before this Bench have bee 

transferred to the Principal Bench for heari:ig along with othe 
similar matters,Send the records to the Principal Bench.phe 
stay order already granted to continue till the records arepu 
ip before the Principal Bench for its orders. 

VICL CHAIRNAN 

M' IBLR(J) 
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Orders 

11L2,1221 rL18 9, p£ 	? oIj 

Petitlon,i through counsel Shrj A.K. Sjkri. 

The prayer in these cases is for transfer 

of the C.Aa 10E2/$9 0  266/90 and 123/90, - 

pending before the Allehabad 8.nh, Cuttack 

Bench and Lucknoi Bench, to the Principal 

Bench of the Trjba1. It is stated that 

the sieiler setter, have been filed before 

the Principal Bench, These are 0.Aa 1510/90 

and 87 7 /90 (Di. s,r, I1ye 6 Ore Ve, ICAF 

anIà AS Scientist Fcup V&. UCI 6 Ors). 

Let botice issue to the respondents 

in PLP, 366, 369 and 370/91, returnable by 

15.3.191. Meanwhilat  further preceedings 

in the 0.As IOE2/e99  268/90 and 123/90, 

pending before the Benches at Allahebad, Cutt.c 

and Lucknou shall r•i;in stayed until further 

orders an 15,3.1991, Order 2 ASTJ*  
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RESPONDENT(S) 	 COUNSEL 

Iftte Office Rt 	 Orders 

___ 	F 3f B/cl. !P 361 £ 1P 370/91 

Petitioner through counsel Shri h.K, Sikrj 

The prayer in these cases is for transfer 

of the C,As 10E2/89 0  26E/90 and 123/e0, 

pending before the Allahabed Bench, Cuttck 

Bench and Lucknow Bench, to the Principal 

Bench of the Tribunal. It is stated that 

the similar matters have been riled bfor. 

the Principal Bench. These are O.As isic/co 

and P77/90 (Dr. S,F, Ilys & Ore Vs ICF 

and AFS Scintfst Fcrur V •  tiC! & Ors). 

Let botice issue to the resondsnts 

in PLPs 3P, 369 and 370/91, returnabl, by 

15.3.191. Psanwhi1, further proceedings 

in the I.As 108 2/89, 260/90 and 123/90, 

pending befor, the Benches at Allahabad, Cuttack 

and Lucknow ehll remain stayed until further 

orders on 15.3.1991. Order DASh. 
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